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8.pply and Distribution of Petroleum 
Prodacls 

r Sbrl Y""bpal Slnrb: 
224. J Sbrl P. C. Borooab: 

"1 Sbrl Sezblyan: 
L Sbri Kajrolkar: 

Will tnc Minister of petroleum and 
Cbemicals be pleased to state: 

(a) the effect of the promulgation 
of Rules under the I)(>ft'nce of India 
Act. 1962 to ensure unhindered supply 
and distribution of petroleum ro~ 

ducts; 

(b) whether any prosecutions have 
been made under the Rules; and 

(c) whether any private petrol 

pumps have been taken over by 
Government? 

~ Minister of petroleam and 
Cbeml""l. (Shri Bumayun Ksbir) : 
(a) The Government of India have 

assumed enabling powers under the 
Defence of India Rules by means of 
the following orders: 

(j) Petroleum Products (Collec-
tion of Information) Order, 
1965. 

(ij) Petroleum Products (Supply 
and Distribution) Order, 
1965. 

Under the first order, the Oil Com-
panies can be compelled to furnish 
informatilln to the Central Govern-
ment, the State Governments, and the 
Collectors concerned regarding the 
stocks held and in transit on every 
Monday at every installation and 
depot. information about supplies 
made on shore and by coastal move-
ment, refinery production actually 
achieved during the preceding month 
and expected during the following 
month etc. Under the second order 
Government eun order the Oil Com .. 
panic.; to arrange coastal ann inlond 
movements ex-refineries to ensure 
equitable di3tribution of petroleum 
products. This order also gives 
powers to State Governments and 
Collectors, within their respective 
jurisdiction. to issue directions to the 
dealers/agents and officers incharge of 
depots (with Central Government's 
prior approval) for equitable distri-
bution ot stocks. The powers tor in5-
pection and search of stocks have a1.0 
been vC!ited. It has not been consl ... 
dered necessary to enforce these Or-
ders as yet because the Oil Com· 
panics are furnishing regularly infor-
mation about stock, hel.<!. ,tock. In 
transit ett', and are co-operating with 
the Government in the implementa-
tion of movement pIons. 

(b) and (c). No, Sir. 

ConstracUon or Roases In Deihl 

%,$. Shrl Gokalanallds Mobsnty: 
Will the Minister of Home Affairs b. 
pleased to .tate: 

(0) whether the CentrRI Govern-
~ t had instructed the Delhi Ad-
mini"tration that it should: not p.n-
force Its order flxln, a time-limit for 
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the construction of houses On vacant 
plots in Delhi in such easel where 
people had genuine difficulties; 

(b) whether since this instruction 
from the Centre, Deihl Admlnlstra. 
tion was presented with any cases of 
genuine difficulties; and 

(c) if so, what is their number? 

The Deputy Minister In the Minis-
try 01 Home Affairs (Shri L. N. 
Misbra): (a) No, Sir. 

(b) and (c). Do not arise. 

Prohibition In Kerals 

.uS. Shrl Moha.mmed Koya: Will the 
Minister of Home Alralrs be pleased 
to state: 

(a) whether any change in the pro-
hibition policy in Keralu is contem-
plated; and 

(b) if so, the details thereof? 

The Minister of Stale In the Minis-
try 01 Home Affairs (Shrl Hathl): (a) 
No, Sir. 

(b) Docs not arise. 

Preservation of Monnmen. 

tz7 J Shrl Snrendra Pal Singh: 
."\. Dr. Mahadeva Prasad: 

Will the Minister of Edncatlon be 
pleased to state: 

(a) whether it i. a fact that the 
~etti ~ up of a regional training centre 
in New Delhi to teach modem 
techniques of preserving monuments 
as suggested by a team of experts of 
UNESCO is under the consideralion 
of Government; 

(b) if so, the steps which Govern-
ment propose to take in the matter; 
and 

(C) thr-flnancrol nssistance. if Bny. 
being ~i e  to India by the World 
Organization for this purpose'? 

The MInister of Cultural Affal.,. In 
t.be M1nllotry of Edneatlon (Shrl 
BaJarnavls): (a) to (c). The Report 

received recently from UNESCO on 
the subject is under consideration. 

Reh. blUtation III Trlpura 

228. Shrl Dssaralba Deb: Will tho. 
Minister of Rehabilitation be pleased 
to state: 

(a) the number of families of the 
displaced persons from East Pakistan 
who have been staying at Tripura 
and still waiting for rehabilitation; 

(b) the number of displaced per-
sons shifted from Tripura for their 
rehabilitation so far; and 

(e) the estimated number of fami-
lies likely to be shifted from Tripura 
to other places during the year 1965? 

The M1lnIster of Rehabilitation 
(Shrl Tyagl): (a) to (c). Among 
the persons migrating (0 Tripura from 
East Pakistan, those who have no re-
sources of their own and have to de-
pend entirely on Government for their 
rehabilitation are admitted to camps 
and then shifted to other States for 
rehabilitation. So far, 3,537 families 
consisting of 15,927 persons have 
been shiCted from Tripura to other 
State;:;. The number of families in the 
c.amps at Tripura at present is 545. 
Of these. 277 families belong to the 
long term liability groups, i.e. families 
having no able-bodied adult male 
member, and the adult male mem-
bers of 200 families will be enrolled 
in the Rnshtriya Vi "a., Dal. The re-
maining 68 families will be shift-
ed (0 other States during the current 
year. 

AlISi.tanre to Tripara families 

229. Shrl Dasaratha Deb: Will the 
MinH.r of Home Affairs be pleased 
to stnte: 

(n) whether any monetary aid was 
given to the families of Karangichara, 
Tripura, who could not enter into 
their land for cultivation for the last 
two years, due (0 the obstruction 




